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Under the scheme of the Terrorist Affect-
ed Areas (Special Courts) Act, 1984, the
classification of offences is on the basis
of the nature of offences and not on the
basis of persons alleged to have commit-
ted those offences. Certain offences are
" mentioned in the Schedule to the Act
and persons committing these offences in
a terrorist affected areas are treated equal-
ly. Thus, no distinction has been made
between one offender and the other offen-
der committing the same offence.

It is not correct to say that real case
relating to actual terrorists are kept pend-
ing. The cases are taken up by the Special
courts for trial according tc the roster
fixed by the Presiding Officers of the
Special Courts.

(b) According to the available informa-
tion as on 22nd March, 1985 the number
of trials which have so far been complet-
ed by the Special Couris in Punjab is
1976, The number of cases which have

ended in conviction after irial is 1785, Of

the cases resulting in  conviction, the
number of cases in which accused are re-
ported by the Stats Government of Punj:b
to have confessed the charges is 744, The
number of cases in which appeal has been
preferred by the Governemnt is 15,

(c) As on 22nd March, 1985, the num-
ber of cases which were pending in the
Special Courts in Punj-b is 3264, The
number of accused involved in the pznd-
ing cases is being collected
laid on the Table of the House.

Formation of Commiltee consisting of
British M.Ps. to revive the go-called
i “Kashmir issue”

1282, SHRI CHATURANAN - MISH-
RA: Will the PRIME MINISTER be
pleased to state:

(a) whether Government’s  attention
has been drawn to a news report which
appeared in the Indian Express of the
16th March, 1985 regarding czrtain. Mem-
berg of the British Parlamen; having
formed a committee to revive the so-called
“Kashmir issue”; and

(b) if so, what are the details thzreof
and Government’s reaction thereto?

and will be.
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHID ALAM KHAN):
(a) Yes, Sir.

(b) According to available reports,
some British Members of Paliament pax
ticipated in a meeting held on 13th March,
1985, in London at which a decision was
reportedly  taken to form a so-called
Committee on Kashmir,

The State of Jammu and Kashmir is air
integral part of India. The holding of sucly
a meeting and the participation of Bri-
tish MPs in it are, therefore, both objec-
tionable and regrettable.

Qur High Commission in London has

been in touch with all concerned in this
regard, i
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l)evelopment of Environment of Indusirial

% Cities

1284. SHRT RAMKRISHNA MAZUM-
DER:  Will thc PRIME MIN[STER b
pleased to stste:-

(a) whather Governiment havc an’y
proposa) of time-bound programme  for
the development of environment of induos-
frial cities and all the capitals -of the
Staies in the country; and h

(b) if so, what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRi VIR SEN): (a) No,
Sir.

(k) Does. not avise. -~ 3.

Srvplementatiocy of the Mandal Commis.
sion Report

1285, SHRI V. GOPALSAMY.
‘ SHRI L. GANESAN:

WM the Minister of HOME AFFAIRS
he pleased to refer to the reply to Starred
Question 432 given in the Rajya Sabha on
the 23rd August, 1984 and state:

(2} whether Guvernment have since
cliciied public opinion on the list of back-
ward classes reacommended by the Man-
dal Commission;

(b) whether Government have receiv-
ed comments from all State Government
on the Mandal Commission Report.

(€ i not, the State Government which
tave pot yet forwarded their comments;
and ) '

(d) what steps are being taken by the
Central Government to implement  the
Mandal Commission report?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRY
(SHRIMATI RAM DULARI SINHA):
{2} to (c) The modalities for eliciting

»
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public opinion on the Report of Mandal

. Commission are under consideration of

the Government. Commentd from most
of the State Governments have bzen
received. However, final comments from
the Governments of Bihar, Gujarat,
Kerala, Madhya Pradesh, Mahsrashtro
and Rajasthan bave not yet been received.

(d) As indicated above at this stag:,
modalities for ehcntmg public opmlon are
being considered.

Construction of New Cetlages in tae
ITDC Hotel ai Mahabalipuram

- 1286. SHRI V. GOPALSAMY:
SHRI L. GANESAN:

Will the PRIME MINISTER be pleas-

ed to refer to reply to Uustarred Question .
2463 given in the Rajya Sabha

on 2l1st
August, 1984 and state:
(a) whether uny provision has been

made in the Sixth Five Year Plan for ad-
dition of new cottages in the ITDC hotel

. at Mahabalipuram:

(by il s,

wltas
therefor; '

are the funds allotted

(¢) what porfion of the above funds
has so fur bezn utilized; and

(d) if nol, what azre the reasons theve-
for?

- -

THE MINESTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT ):
(a) to (d) No szparate allocation exists
in the ITDC's Sixth  Five Year Plan
(1980—-85) for sddition of new cottages
in its Hotel at Mahabalipuram. However,
a lump sum provision of Rs 100 lakhs
has been made for expansion of some
of the existing hotels and travellers® lod-
ges, including Temple Bay Ashok Beach
Resort at Mahabalipuram.

Construction of new cottages in ths
" necessary
at this stage, as adequate accommodation
has been provided by private sector.



